ANNEX II
Procedure for Appointment of SCAs/SAs
1. The Entities shall shortlist minimum of 2 audit firms for every vacancy of SCAs/SAs so that
even if firm at first preference is found to be ineligible/refuses appointment, the firm at second
preference can be appointed and the process of appointment of SCAs/SAs does not get
delayed. However, in case of reappointment of SCAs/SAs by banks/UCBs till completion of
tenure of continuous term of 3 years, there would not be any requirement of shortlisting and

sending names of multiple audit firms to RBI while seeking approval to appointment.

2. The banking companies shall continue to follow the existing procedure followed by them for
selection of SCAs/SAs. They shall place the name of shortlisted audit firms, in order of
preference, before their ACB/LMC for selection as SCAs/SAs. Upon selection of SCAs/SAs by
the bank in consultation with their ACB/LMC and verifying their compliance with the eligibility
norms prescribed by RBI, the bank shall seek RBI's prior approval for appointment of
SCAs/SAs.

3. For PSBs, empanelment of audit firms eligible for appointment as SCAs will continue to be
done by the Office of C&AG, based on the norms prescribed by RBI, as on January 1 of the

relevant year.

The list of firms as furnished by C&AG to RBI will be subjected to scrutiny by RBI for
identifying the eligible firms and excluding audit firms who have been denied audit by
C&AG/RBI. RBI will forward a single list™ of all audit firms eligible for appointment as SCAs to
all PSBs on an annual basis. PSBs shall shortlist audit firms from the said list of eligible audit
firms as received from RBI, based on certain objective criteria (like number of full time
partners, number of professional staff, number of CISA/ISA qualified partners/paid CAs,
number of FCAs, etc.) as laid down in the bank’s policy for appointment of statutory auditors.
Further, the PSBs shall place the list of shortlisted firms, in order of preference, before the
ACB for selection of SCAs in a transparent manner. Upon selection of SCAs by the PSBs in
consultation with their ACB and verifying their compliance with the eligibility norms prescribed

by RBI, the PSBs shall seek RBI’s prior approval for appointment of SCAs.

4. The UCBs shall place the name of shortlisted audit firms, in order of preference, before their
Board for selection as SCA/SA. Upon selection of SCAs/SAs by the UCBs in consultation with

4 RBI will provide a single list of eligible audit firms to PSBs as the requirement of mandatory cooling of three years
and allotment of vacancies in the ratio of 60:40 between 'Experienced ' and ‘New’ audit firms has been done away
with from FY 2021-22. The firms in said list would not be ranked in any order and all firms would be eligible for
selection by all PSBs.
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their Board and verifying their compliance with the eligibility norms prescribed by RBI, the

UCBs shall seek RBI’s prior approval for appointment of SCAs/SAs.

5. The Entities shall obtain a certificate, along with relevant information as per Form B, from
the audit firm(s) proposed to be appointed as SCAs/SAs by the Entity to the effect that the
audit firm(s) complies with all the eligibility norms prescribed by RBI for the purpose. Such
certificate should be signed by the main partner/s of the audit firm proposed for appointment
of SCAs/SAs of the Entities, under the seal of the said audit firm.

6. The Commercial Banks (excluding RRBs)/UCBs shall verify the compliance of audit firm(s)
to the eligibility norms prescribed by RBI for the purpose and after being satisfied of their
eligibility, recommend the names along with a certificate, in the format as per Form C,
stating that the audit firm(s) proposed to be appointed as SCA/SA by them comply with all
eligibility norms prescribed by RBI for the purpose.

7. While approaching the RBI for its prior approval for appointment of SCAs/SAs,
Commercial Banks (excluding RRBs)/UCBs shall indicate their total asset size as on March
31t of the previous year (audited figures), forward a copy of Board/ACB Resolution
(resolution not needed for foreign banks operating under branch mode) recommending
names of audit firms for appointment as SCAs/SAs in the order of preference and also
furnish information as per Form B and Form C as mentioned above, to facilitate expeditious

approval of appointment/re-appointment of the concerned audit firm.
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FORM A
Information to be submitted by the NBFCs regarding appointment of SCA/SA

The company has appointed M/s , Chartered Accountants (Firm Registration
Number ) as Statutory Central Auditor (SCA)/Statutory Auditor (SA) for the
financial year for their 152"%/3" term.

2. The company has obtained eligibility certificate from (name and Firm Registration Number
of the audit firm) appointed as SCA/SA of the company for FY along with relevant

information in the format as prescribed by RBI.

3. The firm has no past association/association for years with the company as
SCA/SA/SBA.

4. The company has verified the said firm’s compliance with all eligibility norms prescribed by
RBI for appointment of SCAs/SAs of NBFCs.

Signature

(Name and Designation)
Date:

12



FORM B

Eligibility Certificate from (Name and Firm Registration Number of the firm)

A. Particulars of the firm:

Asset Number of Out of Number of Number of Number of
Size of Full-Time total FTPs, Full Time Years of Professional
Entity as partners Number of Partners/ Audit staff
on 31 (FTPs) FCA Paid CAs Experience#
March of | associated* | Partners with
Previous with the associated CISA/ISA
Year firm for a with the Qualification
period of firm for a
three (3) period of
years three (3)
years

*Exclusively associated in case of all Commercial Banks (excluding RRBs), and
UCBs/NBFCs with asset size of more than ¥ 1,000 crore

#Details may be furnished separately for experience as SCAs/SAs and SBAs

B. Additional Information:

(i) Copy of Constitution Certificate.

(i) Whether the firm is a member of any network of audit firms or any partner of the firm is a
partner in any other audit firm? If yes, details thereof.

(i) Whether the firm has been appointed as SCA/SA by any other Commercial Bank
(excluding RRBs) and/or All India Financial Institution (AIFI)/RBI/NBFC/UCB in the present
financial year? If yes, details thereof.

(iv)Whether the firm has been debarred from taking up audit assignments by any
regulator/Government agency? If yes, details thereof.

(v) Details  of

Regulator/Government agency during last three years, both closed and pending.

disciplinary  proceedings etc. against firm by any Financial

C. Declaration from the firm

The firm complies with all eligibility norms prescribed by RBI regarding appointment of
SCAs/SAs of Commercial Banks (excluding RRBs)/UCBs/NBFCs (as applicable). It is certified
that neither | nor any of our partners / members of my / their families (family will include

besides spouse, only children, parents, brothers, sisters or any of them who are wholly or
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mainly dependent on the Chartered Accountants) or the firm / company in which | am / they
are partners / directors’ have been declared as wilful defaulter by any bank / financial

institution.
It is confirmed that the information provided above is true and correct.
Signature of the Partner

(Name of the Partner)
Date:

15 For the purpose of this declaration, the credit facilities availed by companies where the partner of a firm has been
appointed as non-executive director in a professional capacity having no financial interest shall not be included.

14



FORMC
Certificate to be submitted by the Commercial Banks (excluding RRBs) and UCBs
regarding eligibility of audit firm proposed to be appointed as SCA/SA

The bank/UCB is desirous of appointing M/s , Chartered Accountants (Firm
Registration Number ) as Statutory Central Auditor (SCA)/ Statutory
Auditor (SA) for the financial year for their 15/2"%/3™ term and therefore has sought

the prior approval of RBI as per the section 30(1A) of the Banking Regulation Act, 1949/
Section 10 (1) of the Banking Companies (Acquisition and Transfer of Undertakings) Act,
1970/1980/ Section 41(1) of SBI Act, 1955.

2. The bank/UCB has obtained eligibility certificate (copy enclosed) from (name and Firm
Registration Number of the audit firm) proposed to be appointed as Statutory Central Auditor
(SCA)/Statutory Auditor of the bank/UCB for FY along with relevant information (copy

enclosed), in the format as prescribed by RBI.

3. The firm has no past association/association for years with the bank/UCB as
SCA/SA/SBA.

4. The bank/UCB has verified the said firm’s compliance with all eligibility norms prescribed by
RBI for appointment of SCAs/SAs of Commercial Banks (excluding RRBs)/UCBs.

Signature

(Name and Designation)
Date:
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